
2 1
>.ll

HYDERABAD | WEDNESDAY, 13 DECEMBER 2023

GOVERNMENT OF INDIA, MINISTRY OF FINANCE,
DEPARTMENT OF FINANCIAL SERVICES

DEBTS RECOVERY TRIBUNAL-II, AT HYDERABAD
1st Floor, Triveni Complex, Abids, Hyderabad - 500001. Ph: 040-24756467
RP No.650/2018 Dated: 01-12-2023
PROCLAMATION OF SALE UNDER RULES 38, 52(2) OF SECOND SCHEDULE TO
THE INCOME TAX ACT, 1961 READ WITH THE RECOVERY OF DEBTS DUE TO

BANKS AND FINANCIAL INSTITUTIONS ACT, 1993.
HDFC BANK LIMITED, A Branch at Door No. 8-1-300/2, Ground Floor, Krest Building,
Beside International School, Shaikpet Junction, Hyderabad - 500008. CH/Applicant

VS
1. M/s Supreme Kitchen Equipment, Represented by its Proprietor Tej Kumar Kota, Road
No. 1, Shed No. 39, IDA, Mallapur, RR District, Hyderabad - 500076.
2. Sri Tej Kumar Kota S/o. Narayanamurthy Kota, Flat NO. 303, Amrit Apartments, Officers
Colony, Sainathapuram, Sai Baba Colony, ECIL, Hyderabad.
3. Ms. Srilatha, Flat NO. 303,

Whereas a Recovery Certificate bearing RP No. 650/2018, Dated 21-05-2018 was issued by
the Hon’ble Presiding Officer, Debts Recovery Tribunal-II, Hyderabad, under Sec. 19(22) of
the Recovery of Debts Due to Banks and Financial InstitutionsAct, 1993.
WHEREAS the undersigned initiated recovery proceedings in RP No. 650/2018 for recovery
of Rs. 20,40,907.52 (Rupees Twnety Lakhs Forty Thousand Nine Hundred Seven and
Paisa Fifty Two only) with interest, costs, etc. specified in the Recovery Certificate
aforesaid and the Second and Third Schedules to the Income tax Act, 1961, from the
Certificate Debtors.
And whereas the undersigned has ordered the sale of the mortgaged/attached property
mentioned in the Schedule annexed hereto in satisfaction of Recovery Certificate.
And whereas on the 18-01-2023 (the date fixed for sale), there will be due there under a sum
of Rs. 20,40,907.52 (Rupees Twenty Lakhs Forty Thousand Nine Hundred Seven and Paisa
Fifty Two Only) [Decree Amount] plus interest and cost payable as per Recovery Certificate
issued by Hon’ble presiding Officer, DRT (Less amount already recovered, if any) from M/s.
Supreme Kitchen Equipment & Others.
Notice is hereby given that in a absence of any order of postponement, the said property shall be
sold on 18-01-2024 by e-auction and the bidding shall take place through “On line
Electronic Bidding” through the website (https://www. bankeauctions.com) by the
ServiceProvider “M/s.C1 IndiaPvt Ltd.”ContactPerson:Mr.DharaniKrishna&Contact
No.9948182222.Mail ID:andhra@c1India.com.
For more details contact: Mr. Srikanth

1. The sale will be of the immovable property as mentioned in the schedule.
2. The reserve price below which the properties shall not be sold isRs. 18,00,000/-
3. The properties will be put for auction on 18-01-2024 from 11.30AM to 12.00 Noon.
4. No officer of other person, having any duty to perform in connection with this sale, shall

however either directly or indirectly bid for, acquire or attempt to acquire any interest in
the property sold. The sale shall be subject to the conditions prescribed in Second
Schedule to the Income Tax Act, 1961 and the income tax certificate proceedings Rules
1962, the rules made there under.

5. Bidders are advised to go through the website https://www.bankeauctions.com for
detailed terms and conditions of auction sale, procedure and application form etc...
before submitting their Bids for taking part in the e-auction sale proceedings.

6. The particulars specified in the annexed schedule have been stated to the best of the
information of the undersigned but the undersigned shall not be answerable for any error,
mis-statement or omission in this proclamation.

7. The highest bidder shall be declared to be the purchaser of the property provided always
that he is legally qualified to bid and provided further that the amount bid by him is not less
than the reserve price. It shall be in the discretion of the undersigned to decline
acceptance of the highest bid when the price offered appears so clearly inadequate so as
to make it inadvisable to do so.

Amrit Apartments, Officers Colony, Sainathapuram, Sai Baba
Colony, ECIL, Hyderabad. ....CDs/Defendants

Sukhavasi (Recovery Manager), HDFC Bank,
BanjaraHills BranchMobile No. 99486 65364,Mail ID: sukhavasi.srikanth@hdfcbank.com
for query, Inspection of Schedule Property, perusal of copies of the title deeds and latest
Encumbrance Certificate to exercise due diligence and satisfy themselves about title of the
property underAuction Sale.

Terms and Conditions

8. The EMD to the extent of 10% reserve price shall be deposited by the bidder by 16-01-2024
either by RTGS/NEFT/Funds Transfer to credit of Account No. 57500000904261 and
IFSCCode:HDFC0000240, or by Demand Draft/Pay Order in favour of “Registrar”, DRT-
2,Hyderabad”,Separateauction application andEMDare tobesubmitted foreach Lot.

9. The successful bidder shall have to pay 25% of the purchase consideration after
adjustment of 10% EMD on being knocked down by next day i.e. by 3.00 PM in the said
account as per details mentioned in Para 8 above. If the next day is Holiday or Sunday,
then on next working day. Balance 75% of the purchase consideration is to be remitted
within 15 days from the date of auction.

10. In addition to the above, the purchaser shall also deposit poundage fee with Registrar DRT-2,
Hyderabad @ 2% up to Rs. 1000/- and @ 1% of the excess of the said amount of Rs. 1000/-
throughDDinfacoutof “RegistrarDRT-2Hyderabad.

11. In case of default of payment within the prescribed period, the deposit, after defraying the
expenses of the sale may, if the undersigned thinks fit, be forfeited to the Government
and the defaulting purchaser shall forfeit all claims to the property or to any part of the
sum for which it may subsequently be sold. The property shall be resold, after the issue of
fresh proclamation of sale.

12. Purchaser bidding for the property shall ensure to abide by the prevailing applicable laws.
The proprty is being sold on “As is where is” and “As is what is” condition. The bidders
should make their own qnquiries regarding ownership, encumbrances, charges or
statutory dues such as taxes etc., with respect to the property. It shall be deemed that the
bidders have done their own due diligence before submitting the bids.

13. The property is being sold on “As IsWhere IsBasis”And“As IsWhat IsBasis”
14. The undersigned reserves the right to accept or reject any or all bids if found

unreasonable or postpone the auction at any time without assigning any reason.
Description of Immovable Properties put for sale

All house bearing Flat No. 303, 2nd Floor, “Amrit Apartments” 30-265/20/E-11/303, Plot No.
E 11, 12, 13, Survey Nos. 298/1, 299/1 and 303/1P, Officers Colony, Malkajigiri Circle and
Mandal, RR District, andboundedby:Eats: Open to Sky, West: Flat No. 304 & Lobby, North:
Flat No. 306, South: Flat No. 302.
Note: As per encumbrance certificate drawn and amount of Rs. 3,80,338 is due to the Govt.
towards arrears of revenue under section others DR Proceedings No. IA No. 172 of 2016
dated 22-09-2016. This amount along with any further charges in respect of the same to be
borne by Successful Bidder.

DETAILS OF AUCTION

SALE PROCLAMATION-CUM-E-Auction

Date of
Auction

Last Date of BID
Submission

Time of
Auction

Reserve
Price

BID Increment
Amount

Given under my hand and seal of this Tribunal at on this 1st day of December 2023
(Prasant KanKrania)
Recovery Officer - II

Debts Recovery Tribunal - 2, Hyderabad - 500001

10% EMD
Amount

18-01-2024 16-01-2024 11.30 AM
to 12.00 Noon

18,00,000/- 1,80,000/- 25,000

Date: 31-10-2023,
Place:Hyderabad.

Chief Manager & Authorized Officer,
Union Bank of India, Krishna Nagar Branch

From : Mr. BALANAGESH POKURI, Authorized Officer, UNION BANK
OF INDIA under Act 54 of 2002, Krishna Nagar Branch, Hyderabad-
Punjagutta, Regional Office.
To, Borrower(s) : (1) Mr. Rahim Pasha, S/o. SyedAbdul Kareem, H.No.
40-169/1, Nehru Nagar, Quthbullapur, opp. Masjid, Ranga Reddy,
Telangana- 500 037. (2). Mrs. Shahanas, H.No. 40-169/1, Nehru Nagar
Quthbullapur, opp.Masjid, RangaReddy,Telangana- 500 037.Mortgagor:
(1).Mr. Rahim Pasha, H.No. 40-169/1, Nehru Nagar, Quthbullapur, opp.
Masjid, Ranga Reddy, Telangana- 500 037.
Sir/Madam,
Please take notice that you have availed the following credit facilities

from the Union Bank of India
Sl.
No. Facility/Loan

1. 553906650000162(UNION HOME) 46.50 52,19,215.79+upto date interest
Against mortgage of the properties detailed under:
a) All the piece and parcel of Residential House property with H.No.
40-169/1, adm. 160 sq. yds. Equivalent to 133.76 sq. mts. With a plinth
area of 1300.00 sq. ft. of R.C.C. in ground floor, 1300 sq. ft. of R.C.C. in
first floor, total plinth area of 2600 sq. ft. of R.C.C. situated at NehruNagar,
Quthbullapurvillage under G.H.M.C.Quthbullapurcircle,Quthbullapur
Mandal,MedchalMalkajgiri Dist., Telangana state, 500 037 and bounded
by: NORTH: House No. 40-169/2, South :15'-0 wide road, East :House
No. 4-40-176, West : 30'-0 wide road
As you have defaulted in repayment of the Principal Loan/facility and /or

installments/interest or both, and/or the account has remained out of order
for a period exceeding RBI norms, your account has been classified as
N.P.A. on 28.10.2023 and you are jointly and severally liable to pay
Rs.52,19,215.79 (Rupees Fifty two lakhs nineteen thousands two
hundred and fifteen and seventy nine paise only) as on 28.10.2023
with subsequent interest as per the agreement(s).
You are hereby called upon to pay the said outstanding amount together

with up-to-date interest within 60 days from the date of receipt of this notice,
failing which, the Bank shall be constrained to take anyone or more of the
following measures against the properties hypothecated/mortgaged to the
Bank detailed above, to recover the amount, without intervention of Court,
as provided under theSecuritization andReconstruction of FinancialAssets
and Enforcement of Security Interest Act (54 of 2002), Viz.,
1. Take possession of the secured asset/s including the right to transfer
by way of lease, assignment or sale for realizing the secured asset/s;

2. Takeover the management of the secured asset/s, including the right of
transfer by way of lease, assignment or sale and realize the secured
asset/s

3. Appoint any person (hereafter referred to as the manager) to manage
the secured asset/s, the possession of which has been taken over by
the secured creditor.

4. Require at any time, by notice in writing, any person who has acquired
anyof the secured assets from the Borrower and from whom anymoney
is due or maybecome due to the Borrower, to pay the Bank, so much of
the money as is sufficient to pay the secured debt.
Please take notice that after receipt of this notice, you shall not transfer

byway of sale, lease or otherwise any of the secured assets referred to in
the notice, without prior written consent of the Bank.
The charges, expenses, incurred for taking the aforesaid actions shall

met out of the sale proceeds and if the sale proceeds are found insufficient
to satisfy the entire amount due to the Bank, for the balance amount,
appropriate legal action as provided in the SARFAESI Act 54 of 2002 or
any other Act as deemed necessary, will be taken against you, holding all
of you jointly and severally liable to all costs and consequences thereof.
It may be noted that under the provisions of section 13(8) of the Act,

right of redemption is available to you, by paying the dues of the Bank
together with all costs, charges and expenses incurred by the Bank, at any
time, before the date of publication of notice, for public auction or inviting
quotations or tender from public or private treaty for transfer by way of
lease, assignment or sale of the secured assets.
This notice is issued without prejudice to the rights of theBank available

under any other law.

Outstanding in
Rs.as on 28.10.23

Limits(in
Rs.LAKHS)

KRISHNA NAGAR BRANCH
Plot No.145,Phase II, Kamlapuri Colony,
Krishna Nagar, Hyderabad - 500073

NOTICE UNDER SECTION 13(2) OF ACT 54 OF 2002 FOR
ENFORCEMENT OF SECURITY INTEREST

DEMAND NOTICE

CIN L99999MH1996PLC132983

Regd Office: IIFL House Sun InfoTech Park RoadNo. 16V Plot No. B-23,

MIDC Thane Industrial AreaWagle Estate Thane – 400 604

Tel: (91 -22) 3929 4000 / 4103 5000/ 6272 7000 Fax (91 -22 2580 6654)

E-Mail id – Secretarial@iifl.comWebsite:-www.iiflsecurities.com

Notice is hereby given to general public and specifically to the clients/ customers of IIFL Securities
Ltd., its group & associate companies thatMs. DHEERENDRA KUMAR TRIPATHI residing at
16-496 RAVINDRANAGAR,WARDNO16, PAT-5, URRAHAT, TEHSIL-HUJUR, DIST. REWA

REWA486001whowas our Authorised Person having AP Code Authorized Person Registration No
BSE Cm/Fo:- AP0101790141057 Dated:-19/05/2015 NSE Cm/Fo/Cd :-AP1493088511
Dated :-19/05/2015MCX :-MCX/AP/64439Dated :-15/10/2015NCDEX :- 119784

Dated :- 28/05/2019

having its office at 16-496 RAVINDRA NAGAR, WARD NO 16, PAT-5, URRAHAT,
TEHSIL-HUJUR, DIST. REWA REWA 486001, branch (hereinafter referred as “the AP”), had

committed various unethical acts and violated the Company’s Code of Conduct, Rules, Policies and
directions as applicable from time to time. Therefore termination notice dated 23/11/2023 has

already been issued to the said AP.

In Last week of November, it has come to our knowledge that the said AP Taking Fund FromClient
to own Account.We state that IIFL Securities Ltd., its group & associate companies. are not offering

any schemewith assured return either to general public or the clients/ customers

In this regard also note SEBI vide its Circular CIR/MIRSD/16/2011 dated 22nd August 2011 issued
the Guidance Note which clearly state that the paymentmust bemade in broker’s bank account and
not to sub broker or agent’s account. Further, the Risk Disclosure Document also clearly explained
that the return in security market is related to volatility of various factors and cannot be assured.

We therefore hereby caution the general public including our clients/ constituents that no such
schemewas ever introduced by the IIFL Securities Ltd., its group & associate companies and amount
paid to the said APwas never received by the Company and hence any person dealt with the said AP

in respect of said schemewas at their own risk and consequences.

For any information/request/queries/placing orders we request you to contact on 022-40071000/
Email Id- -cs@iifl.com.

KPHB COLONY 9TH PHASE BRANCH (20961)
Plot No.135, 6th Phase (IX Phase Circle),
Opposite Park, KPHB Colony, Hyderabad

POSSESSION NOTICE (for immovable property)
Whereas,the undersigned being the authorized officer of Union Bank of India, KPHB
9th Phase Branch, Plot No 135, Godha Nilayam, 6th Phase KPHB Colony,
Kukatpally, Hyderabad under the Securitisation and Reconstruction of Financial
Assets and Enforcement Security Interest (Second) Act, 2002 (Act No. 54 of 2002)
and in exercise of powers conferred under Section 13(12) read with rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
08-Sept-2023 calling upon the borrower Mrs Nellapudi Vijaya Lakshmi W/o
Mr Nellapudi Suvarna Raju & Mr Nellapudi Suvarna Raju S/o Viswanath
Nellapudi to repay the amount mentioned in the notice being Rs.42,16,403.48
(Rupees Forty two lakhs sixteen thousand four hundred and three only and
paise forty eight only) within 60 days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower
and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him/her under Section
13(4) of the saidAct read with rule 8 of the said rules on this 7th day of December 2023.
The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
the Union Bank of India, KPHB 9th Phase Branch,for an amount Rs.43,17,215.48
(Rupees Forty three lakhs seventeen thousand two hundred fifteen only and
paise forty eight only) and interest thereon.
The borrower's attention is invited to provisions of sub-section (8) of section 13ofthe
Act, in respect of time available to the borrower to redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTY
All that house property belonging to Mrs Nellapudi Vijaya Lakshmi W/o Mr
Nellapudi Suvarna Raju, situated at Entire Second Floor, Plot No.987, H.No.
16-3-987, Survey No.145 Part, Bhagatsingh Nagar, Pahase-2, Hydernagar,
Kukatpally,R R Dist, Hyderabad-500085, bounded by East:Open to Sky, West: Open
to Sky, North: Corridor, South: Open to Sky and land bounded by East: Plot No 988,
West: Plot No 986, North: 33'-0'' Wide Road, South Plot No 980.
Date: 07.12.2023, Authorised Officer,
Place: Hyderabad Union Bank of India




